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7% faeett, 12 9, 2026

T3, 2450(37).— FT TLHTT TG digar, 2019 (2019 FT 29) i &7 4 GIT T& ARl T
AN FXd g, 3T W 3T TS §ATaT H A 93 ol g 17.10.2019 FF stfeg=er gwear
FT.37.3729 (3), T ATAFHHT FId gU, I ATAL 6 (AT ST UH SATEHA F G T T2 8 AT FHIA FT A 647
TAT g, 1= &T T A0 o & (2) | Sfoaterd, SteranTiedl &l 39 €T+  gae § e Fvg TLhe =
LHT g, 37 q9eT ¥ (3) # FafAfde o= &, 36 |9far amr 3 & wasi & forw v et 12 & | &g
FE G AT G T 1 8, F Gatera et o Rare #1 [Auig w0 & forg wiigserd & =1 8§ sftga
FTA E, 11 -

3415 G1/2026 )
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gt
*.4. EIEEAR T a7
(1) (2) (3)
1. | T = e (), msfy | § 9l

ST T AW AT (FE)
FTATAT, T3 FEoetl

2. |37 WEr AW e (), | T ST S SRR S A g S g6 S e 6 T A
ERREELE
3. |39 =T AH AIE (Feary), | T TS|
ASTHT
4., |37 &I FH AT (Fwad), | THH A TS 6 09 TgH0, TR TEqH, S0H, TAFeT oY
AT i # e e
5. |37 WET AW e (her), | FeE T
AT
6. |IT WET AW A (FearT), | AT TS
RERICES
7. |39 = AH AE (FR), | FERTY ST (AR, ST, ST, e, Saqadr, a0, gaelv,
Tt STifea i anfer et w1 Srgse) T Trar s
8. |3IT H=H AH AE (Frald), | T ST T (A e 57 H TEAE q4, TEH q130,
HIHRTT Fresgw, T siw qEfera St #1 grewv), a7 o siemm
A e 2T @9 99 TsEE|
9. |37 WET AW A (), | FEA oA A ALAENT HA AL AT AL HH T | qIL
RalE|
10. |37 H&T =¥ AT (Feaid), | BHm=a gaer, 9, gRATT ST sfiT SRR, dEE ST
RN FERIE & TsT |
11. | 3T =T 98 AT (Feaid), | AREE 7T & AT Ed Sof-aqars, aihl, gaiant, ST,
fStg, 3avTe, AT (@A) i SHareTl
12. |39 BT 9 AqIE (Feaid), | T6H, AN, Torey, B, /i, B &Y swomEe @9T
TATETE Rl
13. |37 A= AW A (i), | A TR ST T TS AT T HAL ST FT A7 &)
2aETR
14. |37 q&=T a7 AIF (), | TET 989 T
ST
15. |39 =T a9 AqE (Faid), | AT TR T (AgRAY, Ao, #3s, TMhhAmER, Jaedsy,

HIAT

AT, ATFRCAE, a1, HITRTETE, AHLRT, TATHd, qTesgiy,
TR, AR, EYE, ATHAT ST Mg T & Hfaa et &
BIEHT)




[$TRT [I—=vE 3(ii)] T T TSI © T 3

16. |39 BT AW AIE (Frald), | IATEE ST T I Y9 T H dgreaq, oM, 77,

EEREC) TISATETR, J@eergy, adl, ToWRAY, HIIEMEE, STHYET,
e, TEsei Y, 98, THY, IR, BIIE, ATHHAT < TIad
5 7 F ffae St #r geaw
17. |37 =T =% g (), AT TT T (AT 0 TSTET (T AT q1g  (orae Soreft
Zrerd T BIEH)
18. |39 =T AW AqIH (Fraid), | AEGTY T H AN, WS, AHAT, AL, q9i, AT,
BLALISS S, 98T, di€, qieE, TEHERl, AT, AT, IadATd,

SIS, MTeaT, AT siw et & f&fae e
19. |37 q&T =W A (wedr), | TEIA Toremy & fae

feeetr

20. |37 T IH AT (Fvaid), | FER T 3T AEE TS | TEdT, ATdgTe, AIgavis, TTHe, THH,
TaAT AT 3T TET & e e

21, |37 q&T AW A (), | FETE T
RRNAS

[T, &. f1-11011/01/2026-SsF]

qTEd T T, AT, SFT ard

MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION

New Delhi, the 12th May, 2026

S.0. 2450(E).— In exercise of the powers conferred by section 4 of the Code on Wages, 2019 (29 of 2019),
and in supersession of the notification of the Government of India, in the Ministry of Labour and Employment number
S.0. No. 3729(E) dated the 17.10.2019, except as respect things done or omitted to be done before such supersession,
the Central Government hereby notifies the officers mentioned in column (2) of the Table below to be the authority,
to decide any dispute relating to any issue as to whether a work is of same or similar nature for the purposes of
section 3 of the said Code, in relation to the establishments to which the Central Government is the appropriate
Government, in the area specified against them in column (3) thereof, namely:-

TABLE
Sl Officers Jurisdiction
No. (2 (3)
1)
1 All Deputy Chief Labour | The whole of India.
Commissioners (Central), office of
Chief Labour Commissioner (Central),
New Delhi
2. Deputy Chief Labour Commissioner | The State of Gujarat and the Union Territories of Dadra and Nagar
(Central), Ahmedabad Haveli and Daman and Diu.

3. Deputy Chief Labour Commissioner | The State of Rajasthan.
(Central), Ajmer

4. Deputy Chief Labour Commissioner | The civil districts of Bardhaman-East, Bardhaman-West, Birbhum,
(Central), Asansol Bankura and Purulia in the State of West Bengal.

5. Deputy Chief Labour Commissioner | The State of Karnataka.
(Central), Bengaluru
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6. Deputy Chief Labour Commissioner | The State of Odisha.
(Central), Bhubaneshwar
7. Deputy Chief Labour Commissioner | The State of Maharashtra (except the civil districts of Nagpur,
(Central), Mumbai Bhandara, Akola, Beed, Amaravati, Wardha, Buldhana, Jalgaon,
Chandrapur, Nanded, Gadchiroli, Parbhani, Latur, Yeotmal,
Dharashiv, Hingoli, Gondia and Washim) and the State of Goa.
8. Deputy Chief Labour Commissioner | The State of West Bengal (except the civil districts of Bardhaman-
(Central), Kolkata East, Bardhaman-West, Birbhum, Bankura and Purulia), the State of
Sikkim and the Union territory of Andaman and Nicobar Islands.
9. Deputy Chief Labour Commissioner | The State of Kerala and Union territory of Lakshadweep and Mahe
(Central), Cochin of the Union territory of Puducherry.
10. | Deputy Chief Labour Commissioner | The States of Himachal Pradesh, Punjab, Haryana and Union
(Central), Chandigarh Territories of Jammu and Kashmir, Ladakh and Chandigarh.
11. | Deputy Chief Labour Commissioner | The State of Jharkhand (except the districts of Pakur, Latehar,
(Central), Dhanbad Garhwa, Palamu, Sahibganj, Dumka and Godda).
12. Deputy Chief Labour Commissioner | The States of Assam, Nagaland, Meghalaya, Tripura, Manipur,
(Central), Guwahati Mizoram and Arunachal Pradesh.
13. | Deputy Chief Labour Commissioner | The States of Andhra Pradesh and Telangana and the area of Yanam
(Central), Hyderabad of the Union territory of Puducherry.
14. | Deputy Chief Labour Commissioner | The State of Madhya Pradesh.
(Central), Jabalpur
15. | Deputy Chief Labour Commissioner | The State of Uttar Pradesh [except the civil districts of Saharanpur,
(Central), Kanpur Bijnor, Meerut, Ghaziabad, Bulandshahr, Bareilly, Muzaffarnagar,
Badaun, Moradabad, Amroha, Sambhal, Pilibhit, Shahjahanpur,
Rampur, Baghpat, Hapur, Shamli and Gautam Buddha Nagar].
16. Deputy Chief Labour Commissioner | The State of Uttarakhand and civil districts of Saharanpur, Bijnor,
(Central), Dehradun Meerut, Ghaziabad, Bulandshahr, Bareilly, Muzaffarnagar,
Moradabad, Amroha, Pilibhit, Shahjahanpur, Sambhal, Badaun,
Rampur, Baghpat, Hapur, Shamli and Gautam Buddha Nagar in the
State of Uttar Pradesh.
17. Deputy Chief Labour Commissioner | The State of Tamil Nadu and the Union territory of Puducherry
(Central), Chennai (except Yanam and Mahe).
18. | Deputy Chief Labour Commissioner | The civil districts of Nagpur, Bhandara, Akola, Amaravati, Wardha,
(Central), Nagpur Buldhana, Jalgaon, Chandrapur, Beed, Nanded, Gadchiroli,
Parbhani, Latur, Yeotmal, Dharashiv, Gondia, Washim and Hingoli
in the State of Maharashtra.
19. Deputy Chief Labour Commissioner | National Capital Territory of Delhi.
(Central), Delhi
20. Deputy Chief Labour Commissioner | The State of Bihar and the civil districts of Garhwa, Latehar,
(Central), Patna Sahibganj, Pakur, Dumka, Palamu and Godda in the State of
Jharkhand.
21. | Deputy Chief Labour Commissioner | The State of Chhattisgarh.

(Central) Raipur

[F. No. P-11011/01/2026-WC]
TEJASWI S. NAIK, Jt.Secy.
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